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REPORT 

I. INTRODUCTION 

I, the Chairman of the Committee on Government Aasurances,. 
having been authorised by the Committee to present the Report on 
their behalf, present this Third Report of the Committee. 

2. The present Committee was constituted on the 1st June, 1978. 

II. SITTINGS OF THE COMMITTEE 

3. The Committee held five sitting9 on the 8th, 30th May, 
5th, 6th July and 28th September, 1978. At the sittings held on 
the 30th May, 5th and 6th July, 1978, the Committee considered the 
following items: 

(i) Requests from Government for dropping of ten assuranCel; 
(U) Expeditious implementation of assurances given on the 

floor of the Lok Sabha-Reasons for delay to be recorded. 
in the implementation reports; and 

(iii) Review of pending assurances pertaining to First and 
Second Sessions of Sixth Lok Sabha. 

4. A their sitting held on the 28th September, 1978, the Commit-
tee considered their draft Third Report and adopted the same. 

5. The Minutes of the aforesaid sittings of the Committee are 
appended to and form part of this Report. 

6. Conclusions/observations of the Committee are contained in 
the succeeding chapters and in the Minutes appended to this Report. 

NEW DELHI; 
Septembe-r 28, 1978 
Attnna 6, 1900 (Saka.) 

YAGYA DA'M' SHARMA, 
ChGt7'1nAlft., 

Committee on Government AllUt'CIftCa. 



1. Requests from Government fOr the droppmg of ten ct8surctk:t,. 

The Committee have considered the requests made by the Goy.. 
emment for dropping of the following teil assurances:-

(1) .A:ssuianee given during the. discussion on the Demands for 
Grants on the 12th July, 1977 relating to the Ministry of 
Labcur regarding National Wage PoliCy. 

(2) Assurance given' in reply to Unatal'red Question., No. &11 OIl 
the 17th November, 1977 J'eprding rules relating to u~ 
of stabilizing and emulsifying agents in flavours. 

(3) Assurance given in'reply to UJlstarred, QliestioJi No. 1470 
01'1. the 24th November, 1977 reg8l'ding fbialiuticm of rul.~ 
relating to stabilizing and emulsifyint agentll in ftawurB. 

(4)' AsS'Uranee given in reply to Uristarted' Questlon No. 2613' 
On the 5th July, 1971 tt!gardil'lg laythg cif riew Railway 
lines' to cOrrec't 1tribalSriee between developed' and under-
developed regions. 

(5) Assurance given in rep11 to UnBtarted Quetttloh' No. 1903 
on the 29th November, 1m regatdi'ftg Poliey Gutdh'ig' 
C()hStruetion of New Rail way 'liMi; 

(8) Assurance gIven in reply to Ul\8tarred' Question No. 2539 
on the' 11th March, 1974 regarding Ministers in poSle8lion 
of fallow and cultivable land. 

(7) Assurance given in reply to a supplementary .on Starred 
Questiori No. 413 on the 14th December, 1977 regarding 
List of S.C. 8: S~T. 

(8) AssQrance' given in replY fO a iUpp)eriHmtiirf Otl' Starred 
Qudstiotl No; 121 on the- 23rd No~l'Wlbett; 1V11 tegarding 
Itrreet of senior civil set\l'al\ts. 

(9) Assurance giveri in reply to Unstarred' Question No. 3881 
on the 22nd March,., 1978 :regarding appomtment of 1falII-
jans and Adlvuil in: ~. 

(10) Assurance ~ven in rep.I)' to Unstarred Question No. '1)1 ~ 
the 21st felirlfary', 1'978" regUdlng rallway lines in back .. 
Wtircf s'blwi: 
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2. The Committee have perused the reasons advanced by the Gov-
ernment for dropping of the assurance at Serial No.1, under para 1. 
above. The Ministry of Labour had represented through the De-
partment of Parliamentary Affairs that the question of formulation 
of National Wage Policy had been engaging Government's attention 
for quite some time but it was still at a very rudimentary stage. 
The Government could not take an isolated view in the area of 
wages without considering the allied questions of incomes and prices. 
An integrated policy could be formulated in due course of time 
only after the widest possible consultations and discussions. The 
Ministry 'had further stated that even the National Commission on 
Labour which had studied in depth the question of formulation of 
National Wage Policy did not consider this as an easy task as this 
posed a number of complex issues. The Ministry had, therefore. 
requested that the assurance might be deleted from the list of as-
surances. 

3. The Committee agreed that formulation of a National Wage 
Policy was a complex issue but at the same time they felt that it 
was essential that such a policy should be formulated as early as 
possible. They, therefore, did not agree to drop the assurance in 
question and desired that Government should indicate when such a 
policy would be formulated and placed before Parliament and the 
nation. 

4. In pursuance of the decision of the Committee, a written com-
munication was sent to the Ministry of Labour through the Depart-
ment of Parliamentary Affairs on the 12th June, 1978. The Minis-
try of Labour through the Department of Parliamentary Aftairsvide 
their U.O. note dated the 2Oth.July, 1976 have informed the Com-
mittee 8S follows: 

"The observation of the Committee On Government Assurances 
was communicated to the Ministry of Labour and they 
have now requested for grant of extension of time upto 
30th September, 1978 for fulfilling the assurance. They 
have stated that the Study Group on Wages, Incomes and 
Prices has recently submitted its report to the Ministry 
of Finance and it may take some time before the report 
is processed and decisions are taken." 

S. The Committee hope that the assuranC!e would be Implement-
ed and information laid before Lok Sabha during Its Winter Session. 

6. The Committee have gone through the grounds on which Gov-
ernment have requested for dropping of the assurances at 81. Nos. 



;s 

(2) & ('3), under para 1, above. The Ministry of Health and Family 
Welfare had represented through the Department of Parliamentary 
Affairs that laying of the Prevention of Food Adulteration Rules 
before Parliament is a statutory obligation under Section 23(2) of 
the Prevention of Food Adulteration Act, 1954. The Ministry felt 
that the assurances in this regard need not pend till such time the 
rules were made. Rules as and when made would be laid in the 
usual course. The Ministry further urged that Government had no 
intention to give an assurance. 

7. The Committee have noted that more than seven months have 
elapsed since Government in reply to Unstarred Question No. 611 on 
the 17th November, 1977 had inter alia stated that "the final notifica-
tion of the amended rules is at an advanced staKe of finalisation."" 
It was also stated in answer to USQ. No. 1470 on 24th November, 
1977 on the same subject that "the final notification will be publish-
ed in the Gazette of India as soon as the Hindi version of it is receiv-
ed from the Official Language Commission." The Committee, there-
fore, do not appreciate the change in the approach of the Ministry 
to this matter now. 

The Committee have also noted that the Committee on Subordi-
nate Legislation in para 34 of their Fifth Report (Second Lok Sabha) 
presented to the House as far back as 5th May, 1959 had stressed that 
rules should be framed under an Act as soon as possible after the 
commencement of the Act and in no case this period should exceed 
six months. That Committee reiterated the recommendation in 
para 108 of their 18th Report (5th Lok Sabha) presented to the 
House on January 12, 1976. 

8. The Committee, therefore, do not agree to drop the assurances 
in question and desire that these be implemented expeditiously. 

9. The Committee have perused the reasons advanced by the 
Government for dropping of the assurances at S1. Nos. (4), (5) and 
(10) under para 1, above. The Ministry of Railways (Railway 
Board) had represented through the Department of Parliamentary 
Affairs that the matter regarding formulation of a policy regarding 
construction of new lines was discussed at a very high level and it 
had been decided that a Transport Study Committee should be ap-
pointed to examine the entire transport sector including Railways. 
The Study Committee which would cover the entire transport sector 
will be appointed by the Planning Commission. Further action re-
garding formulation of the policy on new lines can be taken only on 
receipt of the Report of the Transport Study Committee. 
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10. The Ministry further pointed out that formulation of a policy 
rega,rding construction of new lines was likely to be a long process, 
and the assurance was not capable of being fulfilled immediately. 
The policy when finalized would be announced in the Parliament 
in pursuance of the recommendations of the Public Accounts Com-
mittee made in their 191st Report, 1975.76. 

11. ThE' Committee have been further informed that a: National 
Transport?olicy Committee has been set up in purSuance of Plan-
ning' Com~nission resolution, dated the 26th April, 1978 under the 
Chairmanship of Shri B. D. Pande to submit an interim report by 
October, 1978 and final report by March, 1979. The Ministry of Rail-
ways had, therefore, requested for deletion of the assurances. 

12 . .(fter considering the reasons advanced by the GovernDient, 
the Committee agree to drop the thr~ assuranees in qUeStib'h. 

13. The Committee perused the reasons advanced by the Go¥em-
ment for dropping of the assurance at 81. No.6, under para' 1, al:1ove. 
The MiniStry of Agriculture and Irrigation (Department of Agricul-
ture) had represented through the Department of Parliamentary 
Affairs that in spite of continuous efforts made to collect the r~le
vant information trom the Ministries, the same wn not avaUlible' 
with the Government in respect of many cases. The Ministry also 
urged that now almost all the persons who held office at the time 
the question was answered had ceased to hold ollke following me 
change in Government. Moreover, the persons wt!~· new \Hld~r: no' 
obligation to furnish the requisite information to' the Goverilrtiertt. 
The Mirtistry had, therefore, requested that the alsul'anee might be 
dropped. 

f4. TIle Committee have noted that infOl'matibn iJi. ~espect of 
13 Metrrb~liI ot the tlien Cabinet, 14 of the then Ministers of State 
and 14 of the then Deputy Ministers hatl already beetl'MJtishied lIy 
the Government. Therefore, in view of the l'8aso'1is aavlille~' by 
the Government, the Committee" Bttee tt) drop the a_ftltfe~; 

i~t 'rhe COi'nlnlttee have perused the reasons advanced b'y th-4f 
Govetnment for dropping of the assurance at Sl. No.7 under para' 1, 
above. The Ministry of Home Mairs had repreSEmtea1thl'ougb the 
De})lfi'tment' of Parliamentary Mairs that the Joint- Gommitt«e ort 
the' 9thethl1ed Castes and Scheduled Tribes Order. (Amendmeftt) 
Bill: 19'67' l1:ad' tE!Co"m.rriended for exclusion, of Dhobisr and ~Urnha'J4S 
frol'llj t'he' List of Scheduled Castes for Madhya- Pradesh State. In 
th&' SCfretiuled' CalIteii an"d Scheduled- ~bea Order (-AmendJnen.t)-



5 

Act, 1976 Government had Dot given effect to this propOsal of exclu-
sion but kept the entry with existing area restriction. The proposal 
of the Joint Committee will be taken into consideration while pre-
paring a legislation for a comprehensive revision of the Lists of 
Scheduled Castes and Scheduled Tribes. At present Government had 
no move to bring forward a legislation for the comprehensive re-
vision o-f the Lilts. It had, therefore, been requested that the 
assurance migM be deleted from the List of pending assurances. 

16. After eoaiderinl the reaaou advanced by tbe Government, 
tM. Committee .,..ee te drop the •• urance. 

17. The Committee have perused the reasons advanced by the 
Government for dropping of the assurance at 51. No.8, under para 
I, above. The Ministry of Home Affairs (Department of Personnel 
and Administrative Reforms) had represented through the Depart-
ment of Parliamentary Affairs that the Prime Minister had stated 
in reply to a .uppiemt"ntary by Shri P. G. Mavalankar that those 
officers had seen him after that, and that he had told them that 
thf'Y would look tnto those cases. According to the Ministry, fUrther 
the statement did not amount to nor was it intended to be treated 
as an assurance given to the House. 

18. In view ., tile realORI .d98need by GovernmeQi, the Com-
mittee agree to drop tbe usuranee. 

19. The Committee have perused the reasons advanced by the 
Government for dropping of the usurance at 81. No.9, under para 
1, above. 'l'be Ministry of Home Affairs (Department of Personnel 
and Administrative Reforms) had represented through the Depart-
ment of Parliamentary Affairs that the information in the form of 
animtl staU!ments, altbouih due from all Mini8trh~s/Departments 
by 31st March was usuallv D.Ot received from them in time, as the 
same had to be collec:ted by ~em from their numerous subordina~ 
formations and then consolidated. It was received orily af~r verj 
corudderable lapse of time. The ftOn-receipt of the information in 
time was mainly due to the fact that Ministriei/DepartlJ}ents had 
to collect the requ1h!d tnformatiOD. from their .attached and subordi-
nate of'ftces s~read all <wer the eo-untry and had also to f1Crutinise 
them and where necessary call fer re¥iHcl information. It naturally 
took " loni, ~e for th;m to compile the information. 'rhe Ministry 
had, therefore, re<tuerted for de1eUCftl .. the assurance. 

. "'~J. ~ 0 • \' 

IL ~ ea.,.ittee ,,"ote that tbe subject matter relate. to galf· 
,... .... AclivMia .hiJh "of Vital ~ee. .... e. ....... feel 
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that the Ministry have considered the matter in a very casual man-' 
ner and have not given enough thought to it. The position revealed 
by the Government with regard to delay in the submission of annual 
statements by Ministries/Departments is not at all satisfactory. The 
Committee desire that Government should evolve some machin~ry 
whereby information of such a nature is passed on to the Ministry 
as a matter of course on half-yearly basis by a prescribed date with-
out fail and not delayed as at present. The Committee are not 
convinced with the arguments advanced by the Ministry, and, there-
fore, do not agree to drop the assurance. The Committee de8ire 
that Government should indicate how much more time they would 
require to fulfil the assurance giving convincing reasons. 

II. Expediti01.LS impLementatiO'l't of assurances given on the flOor of 
the Lok Sabha-Reasons for delay to be recorded in the imple
mentatiO'l't reports. 

21. The Committee have noted that on April 6, 1978, after the 
Minister of State for Parliamentary Affairs had laid on the Table 
statements showing the action taken by Government on various as-
surances, promises and undertakings given by the Ministers during 
the various sessions of Lok Sabha including certain sessions of 1974 
and 1976, Shri Jyourmoy Bosu, M.P. raised a point regarding delay 
in implementation of assurances. Shri P. G. Mavalankar, M.P. also 
submitted that as there was delay in laying the informtion before 
the House, statements too regarding delay should have been lald on 
the Table. Mter the Minister of State for Parliamentary Affairs 
explained the position, Speaker observed that the standing practice 
in this House had been that they (Government) had to offer an ex-
planation. 

22. The Committee would like to draw attention in this rf'gard 
to their recommendation contained in para 28 of their Ninth Report 
(1974-75) Fifth Lok Sabha which reads as follows: 

''The Committee further desire that while laying the state-
ments in implementation of assurances in Lok Sabha 
which are more than three months old, the reasons for 
delay should invariably be indicated in each case in the 
implementation statements." 

Attention Is also drawn to para 20 of Committee's Sixteenth Jte.. 
port (1975-76) Fifth Lok Sabha wherein they had observed: 

"The CoJDJDittee are constained to point out diat the above 
ftCMDmendation of the Committee Is not beinl' fOl1owed' 
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strictly by the Ministries/Departments. The Committee, 
therefore. urge that the Department of Parliamenta17 
Aftairs should enjoin upon themselves the responsibility 
to ensure that reasons for delay are always indicated la 
the implementation statements by the concerned Minis-
try /Department in respect of assurances which are more 
than 3 months old, before they are laid on the Table of 
the House." 

The Committee reiterate their above recommendations and urge 
upon the Department of Parliamentary Aftaus to ensure that con-
vincing reasons for delay are always indicated in the implementation 
statements by the conoerned Ministry/Department in respect of as-
surances which are more than three months old, when they art! laid 
4n the Table of the House. 



CRAP'f1!!R U 

1. Ret!19.eW 01 certain pending G88u:rame.poert(rining to First and 
Second .se,lions of Sixth Lok 840h4. 

23. In pursuance of the decision of the Committee con tamed in 
para 6 of their Seventh Report, Fourth Lok Sabha (presenfed on 
the 11th Deeember, 1960), Government are required to implement 
the assurances within a period of three months from the date an 
assurance is given by the Miruater concerned on the Boor of Lok 
Sabha. If Government foresee any genuiDe difficulties in imple-
menting any assurance within the stipulated period of thn.~ months, 
they have to approach the Committee far extension ot time-limit. 

24. Assurances pertaining to the Sixth Lok Sabha still lying pend-
ing, which have become more than three months old, are being re-
viewed by the Committee in convenient batches. 

25. At their sitting held on the 6th July, 1978, the Committee re-
viewed 36 pending assurances, 3 pertaining to First Session and 33 
to Second Session (first batch) of Sixth Lok Sabha (details given 
in Annexures I & II to Minutes of the sitting held on the 6th July, 
1978). 

26. During the course of review, the Committee noted that Gov-
ernment have requested for extension of time in 32 cases as indicat-
ed in the said Annexures. 

27. The observations or recommendations of the Committee in 
respect of each case have been given under the relevant iten! of the 
Minute/i of the Sitting held on the 6th July, 1978. Considering the 
reasons advanced by the Government the Committee aeree to grant 
extension of time in certain cases upto the period mentioned unde. 
the relevant item in those Minutes. The Committee trust that the 
MinistriesjDepartments concerned wiJ) ensure Imp.,mentation of 
these assurances by the extended dates approved by the Committf'e. 

28. While reviewing the pending assurances, the Committee have 
come across some cases (S~. No.3 of Annexure I and Sl. Nos. 3, 16 
and 17 of Annexure II to the Minute411 of the sitting held on the 6tlt 
.July, 1978) where no follow-up action was taken by the Ministries! 
Departments concerned after the assurances were given on the floo .. 
of the House. In these cases, the Go,'emment neither implemented 

8 
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the 8S8uraac:es nor they reP9rt~ to th~ ecw.~.t.t. ~t .dae ... 
. 01' prop .. made in the matte1- of collection of the Mifl~ infor.aua-
tion. The Committee were also not approached for extension of 
Q~e lJVh~ GGvtV'~lJJ;Utnt IW~ .IJ~e 10 limplement those aSSUr8Ql'CS 
~it~ ,th,e pre~fI~ p~ .f .... ee JIlOIa6s, The Committee ho.kc 
serious) IluIte of such lapses on the part of Ministries/Departmell11 
e~D.~~;1;.~\f, nef ;womfl I\k, til. ~ ., Padiamentary 
~airs 19,wsp" ~"cUD .... to aU Min_iea/Depaftmellts and w:re 
up~~ .~ .t~ ~e FAllltPt~U_ in punuanee of"'e .s ... raneel 
riven o~ tJle ~ ,qf i1e M~ ... aad keep the .committee infotmed 
.fJ:om tiw~ to ~ 01. ~ IINt1l'IIU aade in dI. collection of material 
f~, fW6mn.r t~ "'¥l'P'~~8. I. ease anydtlicuky Is foreseen for 
impl~~ ..... ~Clnce wjtlaintlaree .. ntbs, the CommittH 
D;luJit be 'N'f~11~ £or uutensionef time w~1I in advance of dI. 
date of implementation is over. 

29. While re~ewini the pending assurances of Second Session of 
Sixth Lok Sabha, the Committee also cllllle aaoss many cases (SJ. 
Nos. 1, 2, 4, 5, 7, 11, 13, 15,21, 23 to 27, 31 and 32 of the Annexur. II 
to the Minutes 0' the sitting held on the 6th July, 1978) wberetbr.ee 
or more extensions of time have been sought for by Government in 
a routine manner and no serious efforts appear to have been Olade 
for the implementatiolJ of these assurances. The Committee take 
a serious view of the casual manner in which assurances &iven on 
the floor of the Lok Sabha have been treated. If .the InfoJ."JD.atipn 
calJed for from the Mlntsteries/Departments of Central and State 
Govemments is not forthcoming within the stipulated period, at-
tempts should be made to approach the highest levels in tbese Df!-
partments, so that the promised information is collected and laid 
before the a9use in time. The fulilme.nt of 8II1Iruc.. given on 
t~e floor of the House aruI implementation ef the reeoauaenclations 
of the Committee on Government Assuraaees .hould he siven sel"ious 
coQside.ration that they cleserve. 

30. The Committee have noted that the Govemment were in 
pORsession of the part information in respect of certain a8,Surances, 
mentioned at SI. Nos. I, 5, 9 and 13 of Annexure 1I to the Minutes of 
the sitting held on tbe 8tb July, 1918, but they did not furnish the 
same to the House. The Committee, therefore, reiterate their ear-
lier observation made in para %1 of their First Report, Sixth '.ok 
Sabha, presented to the House on the %2nd December, 1977 "that the 
lnformatioD readily available with the Govemment should be laJd 
on the Table of the Bouse in partial fulfilment of the ••• urance at 
the earliest opportunity. The rest of the information as and whfD 
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available should be laid on the Table of the H01UItI thereafter as 
soon as possible." 

31. Regarding cases, at Serial Nos. 14, 15, 19, %2, 23, 28 of An-
nexure II to the Minutes of the sitting held on the 6th July. 

1978. the Government have stated that the required infermation 
has been collected and the same is being processed and compiled. 
The Committee observed that after the receipt of the information., 
the Government have taken undue time in processing it, thereby 
implementation of these assurances have been badly delayed. The 
Committee are of the opinion that the Government should evolve a 
procedure to cut short such type of delays in order to expedite the 
process of implementation of suC'h assurances give. on the floor of 
the House. 

32. In the case of assurances at SI. No.2 of Annexure I and SI. 
Nos. 11 and 12 of Annexure II to the Minutes of the sitting held on 
the 6th July, 1978 the Committee observe that information for the 
implementation of the assurances was to be collected by Govern-
ment from the Delhi Administration, which is under their direct con-
trol. To Committee it appears th:d no serious efforts have been 
made to get the information which could have been collected even 
by personal contacts. They feel that this is a lapse on the part of 
Government and hope th'lt aU efforts would be made to collect in-
formation from local sources for timely implementation of assur-
ances without loss of time and this would be kept in view for future. 

33. The Committee note that information in fulfilment of the as-
surances mentioned at Sl. Nos. 1 & 3 of Annexure I and S1. Nos. 2, 7, 
-S, 10, 18, 19, %3, 25, 28, 32 and 33 of Annexure tI to the Minutes of 
the sitting held on the 6th July, 1978 has since been laid on the Table 
-of the House on the 27th July and 31st August, 1978 respectively. 

II. Positio()n of pending ass'urances pertaining to Fourth, F:fth and 
Sixth Lok Sabha. 

~4. A statement showing the position of assurances pertaining 
to Fourth, Fifth and Sixth Lok Sabha pending implementation by 
the Government as on the 1st September, 1978 is given at Appendix. 
The Committee would like the Ministries\Departments concerned 
to make earnest efforts to implement expediti'lnsly all the 
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alSUl'ances of Fourth and Fifth Lok Sabha which have been pend-
ing for a considerable period '~f time. The Committee would alae 
like to urge upon the lW:i""R.ielt~Ptrtment8 concerned to make 
tlincere effort to implement the p~4ing assurances of First to Feurth 
Ses8io~s of Sixth Lok Sabha as early as possible. 

NEW DELHI; 

Septembe-r 2'8, 1978 
Asvina 6, 1900(Saka) 

YAGYA DAn SHARMA, 

Chairm4n. 
Committee on Government Assurance •. 



MINUTES 

Eighth Sitting 
(1977-78) 

I 

The Committee sat on Monday, the 8th May, 1978 from 15.00 hours 
to 15.45 hours. 

PRESENT 

Shri Yagya Datt Sharma-Chairman 
2. Shri Ram Kanwar Berwa 
3. Shri N. P. Kesharwani 
4. Shri Chaudhary Motibhai 
5. Shri M. V. Chandrashekara Murthy 
6. Shri K. A. Rajan 
7. Shri Saugata Roy 
8. Shri Mritunjay Prasad 

. SECRETAJlIAT 

8hri K. D. Chatterjee-Chief' Examiner of Questions. 

~ 2. The Committee considered Memorandum No.5 regarding 
Second Report of the Committee on Government Assurances (Fourth 
Lok Sabha) and Third Report of Committee on Government Assura-
nces (Fifth Lok Sabha) and the statement proposed to be made by 
Minister for Works and Housing and Supply and Rehabilitation in 
Lok Sabha in pursuance of the observation of the Committee on 
Government Assurances vide para 22 ot their Third Report (Fifth 
Lok Sabha) presented on the 24th May, 1972. 

3. After examining the matter in detail, the Committee observed 
that it was a very old case and it was not possible for the Commit-
tee to examine the matter again. Moreover, the Ministry had gone 
into the matter in detail as given in their statement. The Commit-
tee, therefore, decided that Minister of Works and Housing and Sup-
ply and Rehabilitation might lay the statement· on the Table instead 
of making the statement, as it was a lengthy statement. 

4. The Committee decided to sit again on Tuesday, the aeth May, 
1978. 

The Committee then adjourned. 
------------ ------

·Since laid on the 12th May, 1978 by the Minister Of Works and 
Housing and Supply and Rehabilitat ion. 



MINUTES 

Ninth Sitting 
(1977-78) 

The Committee sat on Tuesday, the 30th May, 1978 from 15.30 
hours to 16.45 hours. 

PRESENT 
Shri Yagya Datt Sharma-Chairman 

2. Shri Ram Kanwar Berwa 
3. Shri Ram Prasad Deshmukh 
4. Shri S. Nanjesha Gowda 
5. Shri N. P. Kesharwani 
6. Shri Motibhai R. Chaudhary 
7. Shri Mritunjay Prasad. 

SECRETARIAT 

Shri K. D. Chatterjee-Chief Examiner of Qwestiom. 

Shri H. S. KohIi-Senior Exnminer of Questions. 

2. The Committee took up for consideration Memoranda Nos. 6 
to 1'3. Observations or recommendations of the Committee on these 
Memoranda are as under: 

Request from the Government fCYr deletion of an assurance giOM 
du.ring the discussion on the Demands for Grants on the 12th 
Ju.ly, 1977 relating to the Ministry of Labour rega:rd.ing 
National Wage Policy. 

MEMORANDUM No.6 
3. The Committee took up for consideration Memorandum No.6. 

The Ministry of Labour had represented through the Depart-
ment of Parliamentary Affairs that the question of formulation of 
National Wage Policy had been engaging Government's attention 
for quite some time but it was still at a very rudimentary stage. The 
Government could not take an isolated view in the area of wages 
without considering the allied questions of incomes and prices. An 
integrated policy can be formulated in due course of time only after 
the. widest possible consultations and discussions. The Ministry had 
further stated that even the National Commission on Labour which 
had studied in depth the question of formulation of National Wage 

13 
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Policy did not consider this as an easy task as this pos~d a number 
of complex issues. The Ministry had, therefore, requested that the 
assurance might be deleted from the list of assurances. 

The Committee considefeq the mat~er at some length and appre-
ciated that formulation of National Policy was a complex: issue. 
The Committee, however, did not agree to drop the assurance in 
"~ues1jio"n a~d desired Government to indicate how much time they 
would require to formulate such a policy. The Committee desired 
that a written communication might be sent to the Ministry on this 
matter. 

Request from the Government for 4ropping of an ~,urance given 
in repLy to Unst41Ted Qu,esticm. No. 611 O~ the 17th November, 
1977 rega.rdh&O Tuie, "egardillg use of stabilising and emu.Lsifying 
agents in fiavoors. 

Request from the Governmen~ fOT drqppit/.-g oj a1l- assura.nce given 
in repLy tOt UnstaTTed Question No. 1470 on the 24th November, 
1977 regarding jinalisation of rules "regardiTi.gsta.bilirlng and 
emulsifying agents in flavours. 

MEMORANDA Nos. 7 &: 10 

4. The Committee took up for consideration Memoranda Nos. 7 
& "10 together. 

The Ministry of Health and Family Welfare had represented 
th~~ugh the Depa~ent of Parli&:mentary -4'\f{airs that laying of the 
'Prevention of Food Adulteration Rules before Parliament is a statu-
"t()~ "~~liga~i()n ~nder Section 23(2) of the Prevention of Fqod Adul-
'teration Act, 1954. The Ministry felt that lbt! ass\1rances in this 
regard need not pend 411\ s~ch time the rules were made. Rules as 
and when made would ~ laid in the usual course. The Ministry 
further urged that Government had no intention to give an assur-
apce. 

The Committee noted that more than seven months had elapsed 
since Government in reply to Unstarred Question No. 611 on the 17th 
November, 19177 had int~r alia stated that "the final notification of 
the amended rules is at an' advanced stage of finalisation". It was 
also stated in answer to USQ. No. 1470 on 24th November, 1977 on 

"the same subject that tethe final notification will be published in the 
Gazette of India as soon as the Hindi version of it is received from 
the Official Language Commission." The Committee noted in this 
regard that the Committee on Subordinate" Legislation in para 84 
of their Fifth Report (Second Lok Sabha) presented to the House 
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as far back as 5th May, 1959 had stressed that rules tlhould be fram.-
ed under art Act as soon as possible after the Conunencem~nt of the 
Act and in no case this period should exceed six months. 'nlat 
Committee reiterated the recommendation in para 108 of 18th Re-
port (5th Lok Sabha) presented to the Houae on January 12, 1976. 

Th'e Comftl.ittee, therefore, did not a,gree to drop the assurances 
in question and desired that these be implemented expeditiously., 

Request from the Governmen.t fOf' deletion of an. assurance givtta 
in reply to Unstarred Question No. 2613 dated ,5th July, 1977 
regarding laying of new Railway Lines to correct imbalance 
between developed and underdeveloped regions. 

Request from the Government for deletion of an tUBuranee giva 
in reply to Unstarred Question No. 1903 dated 29th November, 
1977 regarding Policy Guiding Construction of New R~lw.., 
lAnes. 

MEMORANDA Nos. 8 & 9 

5. The Committee took up for consideration Memoranda Nos. 8 
and 9. 

The Ministry of Railways (Railway Board) had represented 
through the Department of Parliamentary Affairs that the matter 
regarding formulation of a policy regarding construetion of new 
lines was discussed at a very high level and it had been decided 
that a Transport Stud, Committee should be appointed to examine 
the entire transport sector including Railways. The StUdy Com-
mittee which would cover the entire transport sector will be ap-
pointed by the Planning Commission. Further action regarding 
formulation of the policy on hew lines cart be taken only oh receipt 
of the Report of the Transport Study Committee. 

The Mlrtlstry further pointed out that formUlation of a policy 
regarding construction of new lines w4s likely to be a long proceU. 
and the assural1.ce waS not capable of being ful1U1ed immediately. 
The policy when ftnalized would be announced in the Parliament 
in pursuance of the recommendations of the Public Accounts Com-
m1ttee l11ade in their 10ist Report, 1975-76. The MJnJttry of RaU .. 
ways had, therefore, requested tor deletion of the assurances. 

After considering the reasons advanced by the GoVernment, the 
Committee agreed to dtop the assurances in question. . 
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Request from the Government for dropping of an as8Ura~e given in 
Teply to Uroatarred Question No. 2539 on the 11th March, 1974-
Tegarding Mini8teTs in possession of fallow and cultivable land. 

MEMORANDUM No. 11 

6. The Committee then proceeded to consider Memorandum No. 
11. , :: ;:::.;1 

The Ministry of Agriculture and Irrigation (Department of Agri-
culture) ~ad represented through the Department of Parliamentary 
Affairs that in spite of continuous efforts made to collect the relevant 
information from the Ministers, the same was not available with the 
Government in respect of many cases. The Ministry also urged that 
now almost all the persons who held office at the time the question 
was answered had ceased to hold office following the change in 
Government. Moreover, they were now under no obligation to fur-
niah the requisiteiniormation to the Government. The Ministry 
had, therefore, requested that the assurance might be dropped. 

The Committee noted that information in -respect of 13 Members 
of the then Cabinet, 14 the then Ministers of State and 14 the then 
Deputy Ministers had already been furnished by the Government. 
Therefore, in view of the reasons advanced by the Government, the 
Committee agreed to drop the assurance. 

Request from the Govemment for deletion of an «ISUTanCe given 
in Teply to a supplementary on Starred Question No. 413 on the 
14th December, 1977 TegaTding List of s.c. and S.T. 

MEMORANDUM No. 12 

7. The Committee took up for consideration Memorandum No. 12. 

The Ministry of Home Affairs had represented through the De-
partment of Parliamentary Affairs that the Joint Committee on the 
Scheduled Castes and Scheduled Tribes Orders (Amendment) Bill, 
1967 had recommended for exclusion of Dhobis and Kumhars from 
the List of Scheduled Castes for Madhya Pradesh State. In the 
Scheduled Castes and Scheduled Tribes Order (Amendment) Act, 
1976 Government had not given effect to this propoSal of exclusion 
but kept the entry with existing area restriction. The proposal of, 
the Joint Committee will be taken into consideration while prepar-
ing a legislation for the comprehensive revision of the Lists of Sche-
duled Castes and Scheduled Tribt?s. At present Government had no 
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move to bring forward a legislation for the comprehensive revision 
of the Lists. It had, therefore,' been requested that the assurance 
might be deleted from the List of pending assurances. 

. After considering the reasons advanced by the Government, the 
Committee agreed to drop the assurance. 

Request from the Government for deletion of an assurance given f" 
reply to a. supplementary on Starred Question No. 121 on. the 
23rd November, 1977 regarding arrest of senior civil ',",Clntl. 

MEMORANDTJM No. 13 

8. The Committee took up for consideration Memorandum No. 13. 

The Ministry of Home Affairs (Department of Personnel and Ad-
ministrative Reforms) had represented through the Department of 
Parliamentary Affairs that the Prime Minister had stated in reply 
to a supplementary by Shri P. G. Mavalankar that these oftlc;ers had 
seen him after that, and that he had told them that they would 
look into these cases. According to the Ministry, further, this 
statement did not amount to nor was it intended to be treated as an ' 
assurance given to the House. ' 

In view of the reasons advanced by Government, the Committee 
agreed to drop the assurance. 

9. Before the Committee adjourned, the Chairman thanked the 
Members for their co-operation and for having taken keen interest 
in the work of the Committee. The Committee also placed on re-
cord the warm appreciation of the able manner in which the Chair-
man had conducted the proceedings of the Committee. 

The Committee then adjourned 



MINUTES 

First Sitting 

(1978-79) 

The Committee sit on Wednesday, the 5th July, 1978 from 11.00-
hobri; to 12.45 hours. 

PRESENT 
Shri Yagya Datt Sharma-Chainnan 

Mnsm:Rs 

2. Shri Abdul Lateef 
3. Shri A. ABokiinij 
4. shii. Bluigat Ram 
5. Shri Motibhai R. Chaudhary 
6. Shrl DIljiba Desai 
7. Shri Ram Prasad Deshmukh 
8. Shri L. K. Ooley 
9. Shri Shridharrao Nathobaji Jatvade 

Si!lcRlTmA'l' 

Shri K. D. Chaiterjee-Ch1.ef Examiner of Qu.eStions. 
Shri D. N. Gadhok-Senior Examiner of Questions. 

2. At the outset, the chairinart welc8rried the :Members and in 
his Inaugural Address gave a brief account of the origin, functions 
and working of the Committee on Government Assurances (An-
neX'Ure). 

3. The Committee then proceeded to take up for consideration 
Memoranda Nos. 14 to 16. Observations or recommendations of the 
Committee on these Memoranda are as under:-

Request from Government for dropping of an assu.rance given itt 
reply to Unstarred Qu.estion No. 3881 on the 2200 March, 1978 
regarding appoti.n.tment of Harijans and Adiv~ in service •. 

MEMORANDUM No. 14 

4. The Committee took up for consideration Memorandum No. 14 .. 

18 
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The Ministry of Home Affairs . (Department 01 Personnel anet, 
Administrlttive Reforms) had represented through the Departm~bt 
of Parliamentary Affairs that the information in the form of annual 

. statements, although due from all Ministries/Departments by 31.t 
March was usually not received from them in time, as th~ same had 
to be collected by them from their numerous subordinate formations 
and then conso1i~ated. It was received only after very considerable 
lapse of time. The non-receipt of the information in time was main-
ly due to the fact that Ministries/Departments had to collect the 
required information from their attached and subordinate oftlces 
spread all over the country and had also to scrutinise them artd 
where necessary call for revised information. It naturally took " 
long time for them to compile th~ information. The Ministry had, 
therefore, requested for deletion of the assurance. 

The Comhlittee considered the matter in detail. The Committee 
noted that the subject matter related to Harijans and Adivas1s which 
was of vital importance. The Committee felt that the Ministry hq 
considered the matter in a very caksual manner and had not given 
ez1t1Ugb thought to it. The Committee desii-ed that Gbverturtent 
should evblve some machinery whereby information of such a na-
tUre Was passed on to the Ministry as a matter of course on half-
yearly basis and not delayed as at present. The Committ~ wert! 
not conVinced with tHe argUmebts advanced by the MiniStry tor 
drbpping of the assurance and did not accede to their request. 'I1te 
Committee desifed that Governtnent should indieate how ri'tuch mbre 
time they would require to fulfil the assuranc~ giVing convincing 
reasons. The Committee desired that a written commWlication 
might be sent to the Ministry on this matter. 

~que8t from Government for the deletion of an CllIU"cm.ee giVen 'tI 
reply to Unstarred Question No. 34 on the 21ft Febnt4TJi, 1m 
regarding railway lines in backward States. 

5. The Committee took up for consideration Memorandum No. 15. 

The Ministry of Railwayt bAd l'ep!'t!~n~ through the Depart-
ment of Parliamentary Affairs that the matter regarding fonnula-
tion ot a policy regarding cohstrUC!tion ot neW lities wii diJcuried 
at a very high level and it had been decided that a Transport Study 
Committee shO".:!d be appointed to examine the entire transport 



20 

sector including the railways. A high level committee had accord-
ingly been appointed by the Planning Commission to go into the 
transport needs of the country as a whole and this Committee would 
evolve a policy for construction of railway lines in the country. 
Further action regarding formulation of the policy on new lines' 
would be possible after the receipt of the report of the high level 
Committee. It would be seen ,that formulation of policy regarding 
construction of new lines may take considerable time. In the cir-
cumstances, it would not be possible to fulfil the assurance given in 
reply to the question referred to above. Nor was it possible to 
indicate at this stage the date by which the final decision of the 
Government regarding formulation of a policy about the construc-
tion of new lines will become available. The policy when finalised 
would be announced in the Parliament in pursuance of the recom-
mendations of the Public Accounts Committee in their 191st Report 
for 1975-76. The Ministry, therefore, had requested for the deletion 
of the assurance. 

The Committee noted that similar requests for: the dropping of 
two assurances given in reply to Unstarred Question No. 2613 on the 
5th July, 1977 and Unstarred Question No. 1903 on the 29th Novem-
ber, 1977 respectively on the same subject were conSidered recently 
by the Committee at their sitting held on the 30th May, 1978. After 
considering the reasons advanced by Government, the Committee. 
had agreed to drop these two assurances. The Ministry of Railways 
(Railway Board) had advanced the same reasons for the dropping 
of this assurance also. 

The Committee were informed that a National Transport Policy 
. Committee had been set up in pursuance of Planning Commission 
resolution, dated 26th April, 1978 under the Chairmanship of Shri 
B. D. Pande to submit an interim report by October, 1978 and final 
report by March, 1979. 

The Committee therefore agreed to drop the assurance. 

Expeditious lImplementatum ~ asSu.r4n0e8 given on the floor of 
the Lok Sabha-Reasons for delay to b!e recorded in the imp,e-
mentation reports. 

MEMORANDUM No. 16 

6. The Committee took up for consideration Memorandum No. 16. 

The Committee noted that on April 6, 1978, after the Minister of 
'State for Parliamentary Affairs had laid on the Table statementa· 
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:lIhowini the action taken by Government on various assuranl; ... .;, pro-
mises and undertakings given by the Ministers during the varioWJ 
sessions of Lok Sabha including certain s~ions of 1974 and 1976, 

oShri Jyotirmoy Bosu, M.P. raised a point regarding delay in imple-
mentation of assurances. Shri P. G. Mavalankar, M.P. also submit-
ted that as there was delay in laying the informtion before the 
House, statements too regarding delay should have been laid on the 
Table. After the Minister of State for Parliamentary Affairs ex-
plained the position, Speaker observed that the standing practice 
in this House had been that they (Government) had to offer an 
'explanation. 

The Committee considered the matter and decided to reitera,te 
their earlier recommendations contained in para 28 of Ninth Report, 
Fifth Lok Sabha (1974-75) and para 20 of their Sixteenth Report 
(1975-76) and urge that the DepartIMnt of' Parliamentary Affairs 
should ensure that convincing reasons for delay were always indi-
cated in the implementation statements br the concerned Ministry I 
Department in respect of assurances which were more than three 
months old, when they were laid on the Table of the House. 

7. The Committee then adjourned to sit again at 11.00 hours on 
Thursday, the 6th June, 1978. 

ANNEXURE 

(Vide para 20f Minutes dated the 5th July, 1978) 

TInaugural Add'l"ess by the Chairman (Shri Yagya. Da.tt Sharma), 
Committee on Government Assurances, Sixth Lok Sabha (1978-
79) at. the Bitting of the Committee on July 5, 1978] 

Friends, 

I am very happy to welcome you to this sitting of the Committee 
on Government Assurances. 

2. As many of us are new to the Committee, I would like to give 
at the outset a brief background of the IICOpe and functions of the 
Committee on Government Assurances. 

3. As you are aware, whUe replying to the questions or supple-
mentaries thereon or during discussions on Bills, resolutions, 
motions, etc. Ministers at times give some assurances or make pro-
mises to furnish relevant information to the House later on. In 
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order to vtateh the implementation of such assutances on beHalf of 
Lok Sabhf, the Cummitti!e 011. Government ASStltances·..,qas ftrst 
constiiuted by the Speaker on the 1st December, 1953. 

4. Prior to the constitution of this Committee, it was left to an 
individual Member to keep a watch whether assurances or promises 
given by thl! Miniaters on the floor of the House had been imple-
mented. 

5. The appointment of such a Committee has helped to keep a 
vigil in the matter. 

6. The main functions of this Committee, as outlined in Rule 323 
of the BuIes of Procedure and Conduct of Business in Lok Sabha, 
are to scrutinise the assurances, promises, undertakings etc., given 
by Ministers from time to time on the floor of the House and to re,;. 
port on:-

<a) the extent to which such assurances, promIses, underUik.;. 
ings etc., have been iniplemented; and 

(b) where implemented, whether such implementation has 
taken place Within the initiitnutn time neeessary for tne 
purpose. 

7. The Committee of the First LClk Sabha laid down in May, 1954 
a Standard List of expressions ot 10tnls of statements which should 
be treated as constituting assurances, undertakings etc., given by 
Ministers on tHe flbor of the lio'Use. These are appeftded to the 
Brochure entitled "Committee on Government Assurances, Func-
tions and Procedure", a copy of which has already been circulated 
to the new Members of the Committee. Besides laying down the 
standard forms, the Committee has also framed detailed Rules of 
Procedure for their internal working. These internal rules were 
adopted by the Committee at their sitting held on the 16th March, 
1960 and approved by the Speaker. A copy of these rules has also 
been circulated to the new Members of the Committee for their 
guidance. 

S .. The Committee has laid down the time-limit of three months 
for the implementation of assurances. If Government foresee an~ 
difficulties in implementing any assurance within. the stipulated 
period of three months, they have to apptoach the Committee for 
extensibn of the tifne-limit. . 

9. I woulcinow explain in brief the role of Department of Parlia-
mentary Affairs which acts as a coordinating agency bi!iween the 



23 

Mi~trie~/DepartpleJ?ts of the qovefnrnent of IR-cUil ,and ~e Com-
mittee to ensure prQIllpt implemen~tjpn of ~apcea. 

10. THe DepartIpent of ParJ~e.n~ry Mb.~ e~C;spe~tes 
Part I and Part I~ and culls out assurlplces given by ~~r.$ in the 
!!ouse. The ~tatements of assuranc~. c~ out ,fe ~t to Lok 
'~abha Secretariat within a w~ek of tb.e4at~,s ~ Which tb~y rltJate. 
The Lok Sabha Secretariat also examines Debates in order to mark 
ind.epen,dently those replies or the statements of Minister.- which 
constitute ass~rances. The statements of assurances received from 
the Dep$rtment of Parliamentary Atlairs are checked with the 
assurances marked in this Secretariat and those UlW'ances, which 
are of substantial character but have not been culled out by the 
Department of Parliamentary Affairs in their statements, are refer-
red to them for being treated as assuranres. 

11. On beh~l' of the various MinJstrie~ or De~,~tmen,t.s Qf the 
Government of IndiSv tq.e Minbter of ~1iap1en:ta1'Y ~ffairs lays on 
the Table of Lok Sabha from time to tJ~ sta~~n~ ,.bow!ng action 
taken by the Government in implementa~ion of .s.~an~~s. These 
statements are examined by the Lok Sabha Secretariat in terms of 
Rule 323 of the Rules of Procedure. Each of the assurances as do 
not appear to have been implemented satisfactorily are placed be-
fore the Committee for further directions. 

12. During the Fifth Lok Sabha, as a result of review of pending 
assurances from time to time, the Committee came to the conclu-
sion that it was necessary to take evidence of the representatives of 
various Ministries/Departments where necessary, to enable the 
Committee to go deep into the reasons resulting in delay in imple-
mentation of assurances in specific cases. Accordingly, the Com-
mittee has been hearing the representatives of different Ministries/ 
Departments from time to time in connection with selected cases ot 
delays tn implementation of assurances and thereafter make ,uit-
able recommendations/observations with regard to those matters 
in its Reports which are presented to the House. This procedure 
of examining witnesses of Ministries etc. has had a salutary effect 
in speeding up implementation of the assurances and thus reducing 
the number of pending assurances. 

13. Here are some figures, which would give an indication at 
the work to be handled by this Committee. 

(i) Out of a total of 573 pending assurances pertaining to the 
Fourth Lok Sabha which were selected by the First Committee 
(1971-72) of the Fifth Lok Sabha for being pursued further, 572 

\ 
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assurances have since been implemented as on 30th May, 1978 leav-
ing a balance of only one assurance still to be implemented. 

(it) During the First to Eighteenth Sessions of the Fifth Lok 
iabha(March, 1971 to November, 1976), in all 7939 assurances were 
:::ulled out. Out of these. 7926 assurances have since been imple-
mented as on 30-5-1978, leaving a balance of 13 pending assurances. 

(iii) During the First to Fourth Sessions of the Sixth Lok Sabha 
(March 1977 to May, 1978) in all 1791 assurances were culled out. 
Out of these 628 assurances have since been implemented as on 
30-5-1978, leaving a balance of 1163 pending assurances yet to be 
implemented. 

15. Before I conclude, I would urge upon you to take an active 
interest in the working of this Committee. We shall continue to 
maintain the happy and well established tradition of working in a 
spirit of mutual cooperation and rising above party affiliations in 
the Committee with a view to arrive at unanimous decisions, as 
far as possible, on issues coming up before the Committee. 



MINUTES 

Seeond Sittin, 
(1978-79) 

The Committee sat on Thursday, the 6th July, 1978 from 11.00 
hours to 12.20 hoUft. 

PRESENT 

Shri Yagya Datt Sharma-Chairmczn 

MEMBERS 

2. Shri Abdul Lateef 
3. 8hri A. Asokaraj 
4. Shri Bhagat Ram 
5. Shri Dajiba Desai 
6. 8hri Ram Prasad Deshmukh 
7. Shri L. K. Doley 
8. Shri Shriclharrao Nathobaji Jawade. 

SIlCRETARIAT 

Shri K. D. Chatterjee--Chief Examiner of Questions. 
Shri D. N. Gadhok-Senior Examiner of Questions. 

Review of pending assurances pertaining to First Session of Sixth 
Lok Sabha 

MEMORANDUM No. 17 

2. The Committee took up for consideration Memorandum No. 17 
(item Nos. 1 to 3) for the purpose of reviewing assurances pertaining 
to the First Session of Sixth Lok Sabha (details given in Annexure I). 

The observations or recommendations made by the Committee 
,et'iatim on the 3 pending assurances are as under:-

SZ. No. l.-The Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on the 11th 
May. 1978. Request for extension of time upto 11th August, 1978 
had been received for supplying rest of the information. The Com-
mittee agreed to grant the extension. 

Sl. No. 2.-The Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on the 11th 
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May, 1978. Request for extension of time upto 31st July, 1978 had 
been received for supplying rest of the information in respect of 
Union Territory of Delhi. The CQ~Inittee were unhappy that the. 
Ministry could not collect the infonnation from Union Territory of 
Delhi which is und~r their administr~t~ve control. Thl! Co~:mnittee 
desired that the assurance should be implemenle~ ~pfl,l~l 'Yithin the 
·extended period i.e. by 31st July, 1978. . 

Sl. No. 3.-The Committee noted that the assurance had neither 
been implemented nor any extension requested by the Government. 
The Committee regretted that no intimation with regard to the action 
taken so far to implement the assurance had been ~ommunicated to 
them nor reasons for delay intimated. The Co'mmitte~ 'deprecated 
the attitude of the Government with regard to this assurance and 
desired to know the reasons for delay in, collecting the information 
which was of a simple nature. The COqul}it~ ~~ir~~ ~~t a de-
tailed note giving the reasons for delay $Ild why np ex~ension was 
asked for should be furnished to them and the"asSuranceilnplement-
ed without further delay. 

3. Before the Committee took up for consideration the next item 
on the Agenda, the Chairman left and Shri Ram Prasad Deshmukh 
took the Chair. 

Review pi pen;4ing asstl.ra.nc~s pertaining to Second SeBlton., Sixth 
Lok Sabha , ' , 

MEMORANDUM No. 18 

4. The Committ"e th~q p~!>ceeded to ~ons.i4,er ¥effi!>~andl:'m No. 
18 (item No~. 1 to ~3) f,?r tp~ l?9rpose of F~~~\yins ,~s.u~~m~~~ ~f
tain~n~ to the Second ~~~on of ~ix~h I..pk Sabh~ (fB!t PlJt~N,~4f
-tails given in Annexure-II). 

The observ~ti9p.s or r~coQlmendations Ill~Qe by the Committee 
,seriatim on the 33 pending assurances are as under:-

S1. No. 1.-An extension of time upto the 13th June, 1978 had 
been requested by Government for implementation of the assurance. 
'No request for further extension had been made by Government. 
The Committee noted that the Information was only awaited from 
Andhra Pradesh and J & K. The Committee felt that the inf()rma-
tion available with Government should have ~en laid in partial ful-
fiiritent' of the assurance. They hoped that the assurance would now 
be implemented without further delay. 
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Sl. No. 2.-Tha-Coriunttteeconsidered the request of the Goveme 
meat-for htension of time up to the 20th July, 1978 and agreed to 
grant the extension. 

, 81. No. 3.-The assurance had neither been implemented nor ~ 
extension requested by the Government. The Committee regretted. 
'Government's attitude and desired that reasons for delay in collect-
ing the information, which was of a vital importance, and why ex-
tension of time was not asked for be communica.ted to them. 

S1.. No. 4.-An extension of time up to the 18th August, 1978 had 
been requested by the Government. The Committee were distressed 
to note that an assurance relating to an important matter like re-
habilitation of distressed tribal people given on the 18th July, 1977, 
ie. a year ago had been dealt with in a very casual manner. The 
Ministry did nothing except issuing remindE'rs to the Sta,te Govern-
ment in a routine manner and the matter was never taken up at a 
higher level. The Committee did not agree to grant extension of 
time as requested for by the Ministry and desired that the assurance 
should be implemented expeditioualy and a note giving the 'reasons 
for delay in detail for non-implementation of the assurance should 
be furnished to enable them to see whether there was any justifica-
tion for this long delay. 

Sz. No. 5.-A request for extension of time up to the 1st July, 1978 
had been received from the Government. The period of extension 
was already over. The Committee noted that the information wu 
awaited from the State Government.c; of Assam, Madhya Pradesh, 
Kerala and Maharashtra. They desired that the Ministry should 
make special efforts in collecting the required information from 
the remaining State Governments and whatever information had so 
far been collected should be laid on the Table in partial fulftlment 
of the assurance. 

S!. No. G.-An extension of time up to the 28th February, 1978 had 
been requested by the Government. The period of extension was 
long over. The question related to a very important subject relat-
ing to the benefits accrued to the common man from the community 
development ana rural reconstruction pl"C)grammes. The Commit-
tee wanted to know the reasons in detail for such delay and for not 
seeking extension of time for implementation of the uaurance. The 
Committee desired that the assurance should be implemented ex-
peditiously. 

S1.. No. 7.-The Committee noted that the last request for exteD-
'lion of time up to the 10th May, un8 had been ~tved from tile 

r" r 

2645 LS-l. 



~~~t. '.llle perie" {)t.~ ..... ttkeId"tiVw. .DeCom-
~ .4eti J'8d that eruty 'sQ!ps lie tah,tn Idt Ibe'~.~~ 
mentation of the assurance. ' "" 

': .sf.. No.I3.-An exteustOn '()f time tot tl\Ie ·tltip~tltfbfJ. • the 
III&t1ranOe up to'the 15th MarCh, "tm'!hal!~'" ~M!fftMt'" 
41"l'ililent. The pH'l04 of ~"'~·W ~~r~,"~ut·~\~ 
Uon)'la\! not ~ NrnlIhetl.' 'The·c&fitn.ft~'ncftef:t\hal,fft .. ~ 
instance the Gbftt*lm1~tttlA8bd ·th.·t;.~ \!'.'l.J'ttIM. ~afttth' tb 
lI~tnd ,t.be requi.recl blformatiep _ tm. .re(leipt .f ihfotmettot" the 
;Ministry of Finance were reclUesfa!d to lend l1!e :r~8inlng JIlfortna;. 
tion. The Committee were of the view that had both the 'IOUI'ctJa 
,been. tapped simultaIreoualy, the infOrmatim coUld liave been otal~ 
leeted I;)ynow. The Committee did not appreeiatle the procedure 
adopted by Governtnent fOf coUeCtien of the inlronnBtron. Thty 
desired that the -al8urance be implemen.ted without further lotJs of 
'time. 

S1. No. D.-An ext~hSion. of ~ime tor .i~pA~,tn~J.l.t.lltio,n o.! ~ a~
!iUi'llhce '\ipto the lst'~e1:StJlIt, 1m had oe~n reques1~aby the'h~v:' 
~~~nt. 'Thepei'iod 6f ~x~~hsil~h';;;as ~l,fe'ady,ov:e~long ~t~ .. ,~~e 
CofhtiUttee were pained to kribw that neh'her the aS8uraftcenad beeh 
implemented nor reasons for delay had been'tftlrm~Ud 1;0 ih'e)Coin~ 
~ 'n'Orfut'the~exte-nsU)n of fitne Ilid '15een ·re'fiesited. 1'l'le ~t)m
D\'tttee hOted that information. WasoUUtli1Bitig it?J::.· three !.!ih.fs~ 
bnty. ~ey deSired th!l the' llif~h '~o''fa~ c01l~e'ted ih<hfld'tie 
laid in partial ft'ilfiltrten t of the M$UfthlCe\md Stepll' sh6Uld be'",k'etIt 
!(W the collect1bn Iff rertaifftng 'lhfom1~tio'ti If~ 'belYljt lim in' ~~ 
ptete fulflImerit of fthe~ranbe.' -, ," 

'. .' I " 

Sl. No. lO.-An e~,tenllion 'of ~ up to ,1jtle .2~*¥a'y, ~~~ h.ap 
been requested by the Government. 'The period o;t ,!~~OJl ffl 

~~~tt~re~~~&~ ~!u.;ejJ~~~~ ~adf.~:~r~jt t~O:'a~~ 
\pe 8s$uranceshould '})e ,~,Ple~eri~,~ '\Vitho,~~ ·f~ftl,detay. " 

St. No. 11. ~··An e~tehs(bn. -df 'tt~ fOt" the itnpletnl!hit&tkIh Of • 
1W'at\~upio ti1e25th July, Ilmlii8 ~~r~~ttM'&y~~~ 
m~rit.' 'hie ooYritni'ttiee bdtedttiat"~~\li6tf'Wls 'to',.,. -~n~ 
Mr~ the 'DelhiAamtt1~6h. Th.e CottWlitteet~ tf) ,~, 
tlie ett:ehtiib'h' trtd felt" ftlit ~~ >StlUWti· ba~ ~,,~ dtftt~\ll\'y ~{i\ 
collecting the information from Delhi Administration. ~'Ii_ 
.t,baftpe~o~ti~ 'W1W!i ~ ,~eg. ~eF~~p~.aw~~nd
t!J ~'~ ~~ ~.~ ,~Ch,~~". :~~ ,tp i~' I .~; 
mittee. 



Sl. No. 18.-The Government had requested fol' ex.tel\sion of 
iiine uj>tD the 1st luly, 1978 [ .... hich was .., over. The Committee 
demed .thai Ute matt._holild be ~ up with the dc!faulting 
States at a hither lftel abel III the meanwhUe whatever infQrmatljMl 
'Was avallable 'mth the Govei'nment shdUld ~ laid on ttte Table of 
the libuse at an early daie in partial fulfilment of the assurance. 

St. No. 14;-The Oovernmes\.t hali requested for extension of t_ 
up to the 31st Mar, 1978 for the implementation of the assurance and 
~ n!QueIR for ~r ~feftlskm had been ret:eived. The :Commit-
'(~ liSted mMtfie fltM,titloii Had been 'Colleetedand W~ t\tt1ttg 
~oh\pifea: T81iy ~ _a\ 'tilt! assUi'im~e wduldbe tmpl~tht4ht8ij 
tlUh1ti the ftlix\ lit4.- ' . ' , , . 

Sl. No. 15: -The Committee noted that the assur8.l'ce was given 
'lis lang ~aeli: ~ ~ the- 2'Rh \My, 1977 and the ftdt requeSt fGi ex-
'Ie~ 6fliiiie fbi' 'lliil'lt~tfii!nbltiijh of ~e aSstlrece 'was reCei~ 
@' tIi~ n\h :JM,.tfN£);, tff'fWf11te the MitiiStry we~ to 'w1y for ex-
terl!Ro~·or~~. ~ of a .,erlod 0# three m'onth1lfrom 
the 'dah~ of grVtng·th~ ~~ce: 'nie Commtttee bbRrirea that th~ 
.lbhi,~ h. a'4 ta1te'n"ihe'niatt~ Which rera~ to H.arij8hS and ABi-

~:is~~~Z~~~=~~tt ~:;~m:n!!t:::~d !~ 
collected and was being scrutinized. 'l'h~ '~onun.tttee hoped that the 
uBuranee would b~ implemented expeditlotlSly. 

. Sl. ~~ ~~.-:-The GoIlln)it~.-wted that tlle· a.~ur(lftCe ~q neith~r 
.nJJJ'·P.l~,R'}f aF,YJ!rO~ i,ntin;a~d,IQ ~ ~ jt).le Com-
mittee. The Committee took a serious view of thiJ and wanted to 
know the reasons why no extension of time was asked'for. The Com-
~~~:tit'S[; ~nted to \moW the~eUoriS tor i:lel3t' artd'desired that 
~':~r~~~"'~~~~ )f~p.~~itfed witHbut &rth~r ~lay . 

• ~lt~~~t~~: ~.'~~., .'~~j.'.,J, ... :t; ·to, t, ~;r:t~~ = 
~~. 't",.l~ asitfi'lifltl"8I'~~~J1 fB long ~itf •. on ~ 
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'!June, 1977. The Committee failed to understand the reasons for not 
implementing the assurance in full uptil now' and for not seekin~ 8D1 
extension of time for implementation of the' remaining portion of the 
assurance and desired that it should .~ implemented without 
further delay. ' 

sr.. No, IS.-An exteIl9ion of time implementation of the assur-
ance upto the 30th April, 1978 had been requesr~ed b;y. the Government 
which had since expired. No further extension had been sought by 
the Government. The Committee noted 1hat the Ministry had stated 
in the request for extension of time that the assurance could not be 
fulfilled in the absence of information from the Central &xc_ 
Wing. The Committee were not satified with the reply and they felt 
that an important matter like economic offences had been dealt with 
ina causal manner. The Committee wanted to know why further 
extension of time had not been sought so far. The Committee 
desired that the assurance should be implemented expeditiously. 

Sz. No. 19:-An extension of time for the implementation of the 
assurance up to the 30th June. 1978 had been requested by the 
Government. The Committee noted that information had beeIl 
received and was being compiled. They hoped that the assurance 
would be implemented during the next session. 

Sl.. No. 20.-The assurance was given 88 long back as on the 
8th July, 1977 and the Government had applied for extension of 
time for the implementation of the assurance upto 31st March, 19'78 
on 2nd February, 1978 while the Government shoul,p . have asked 
for the extension of time before the expiry of the period of three 
months from the date on which the assurance was given. The Co~ 
mittee desired to know why further extension of time had not 
L _ l .. :1 ;ht. They also desired to know the progress tP' far made 
in colle :ting the information. 

Sl. No. 21.-The G~vemment had requested for an extensiOll 
of time for the implementation of the assurance upto the 31d 
July, 1978. The Committee agreed to grant the extension but 
desired that the assurance should be implemented witfrln the 
extended period 

St No. 22.-An extension .of time for the implementation of 
assurance upto the 30th June, 1978 had been requested by the Goy-
ernment. No further extension had been aske<! for. As stated by 
Government that they had in possession all the information to ful· 
fil the assurance except that the information had·to be compil~ 
the Committee hoped that the ~ce would be imp1ementea 
without further los9 of time. 
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Sf.. No. 23.-An extension of time for the implementation ot the 
assurance upto the 8th July, 1978 had been requested. by the Gov-
~mment. The Committee agreed to grant the extension and desired 
that the IlSsurance should be implemented within the extended 
period. The Committee noted from the note sent by the Govern-
ment that some information had been received and efforts were 
being made to collect the balance information. The Committee 
desired that whatever information was available with the Govern-
ment should be laid in partial fulfilment of the assurance. They 
also desired to know the latest position. 

Sl. No. 24.-An extension of time for the imp1eme. ~ation of 
UBurance upto the 31st July. 1978 had been requested by the Gov-
ernment. The Committee noted the reasons advanced by Govern-
ment for extension and agreed to grant the same. 

S1. No. 25.-;-The Government had requested for extension of 
time upto the 31st May, 1978 for implementation of the assurance. 
The Committee noted that the material for fulftlmen of the assur-
ance had been received by Government and was being compiled. 
They hoped that the assurance would be implemented during the 
next session. 

S1. No. 26.-The Government had requested for extension of 
time upto the 18th July, 1978 tor implementation of the assurance. 
The Committee failed to understand the reasons for taking such a 
long time in implementation of the assurance which was given 
on July 18, 19'77, and desired that the matter should be taken. up 
at a higher level and the assurance should be implemented expedi-
tiously. 

Sl. No. 27.-An extension of time upto the 18th July, 1978 im-
plementation of the assurance had been requested by the Govern-
ment. The Committee agreed to grant the extension and desired 
that the assurance should be implemented by the extended period. 

81. No. 28.-The Government gave the assurance as long back as 
on the 22nd July, 1977 and the extension of time for the implemen.-
tation of the assurance was to be applied with reasons for delay 
within three months from the date of giving the aaaurance when 
Government foresaw the circumstances that it would Dot be 
possible to implement the same within that period. The ftrst 
extension of time was asked for on the 1st February, 1978. The 
Committee desired to know the reasons as to why the extension 
of time was not sought for within the prescribed limit of three 
months. They noted that the information had since been collected. 
and was being compiled and hoped that the same would I0OI1 be 
laid. 
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~l. No .•. ~~n ~xte~~~ ~~ ~~ fo~.~~ ~p~tWia\t<w,Pi ~ 
assurance lipto 15th r~~~\. ~~~ \l~. ~~~4 for, llY; ~~ 
6ovei'JUnent. N~ fUrther. e~e;ns!o~ <?~ tfm~ W!tl'~ !i~~~l! fCl~ d~ 
W ~n r~eived So ~~. . W a "written . !;~~~niC1i~~m t<? t~ 
Q)numttee d~~d 31~t J~ua.rr, ~7~ ~~ ~~r,y (. h<\d. ~orme4 
through the ~artm~~ ()~ .r~1i~~en~,IJt~~. ~~at th#! requU!~~ 
information had b~ re~eivecl fr:om ~~f, ~nsuriU\Ce ~o~.a~n 
and. concerned Dep~(~en~~ ~d it ".'o~~,~ som~ time, for ,~he 
tabwation and compIla:tion .~f the It;l~9:rmatiQ~~ ~e Committ.ee 
failed to understand the re~sons for taking such a long time for 
QOmpiling the in~Qrnl8.tion and laying it on the Table of the House. 
The Committee desired to ha.ve a detailed note for sueh a lapse 
~d wanted that the assurance should be impleniented without 
further delay. 

Sl. No. 30.-An extension of ti~.~~ the impltm:l~t~tion o! 
the assuranoe upto t,h~ ~h Jtin~,. 19~ had.~,.!~~ef!~~~. ~l' t~, 
G(lvemment which was slilee over. '!;'he po~~tee. ~J!ed m 
~ow the progress so far ma~~ in coU~~ir;t~ tile I~#~!~~n. ~ 
Committee streSsed that the information in irriplementation of tl\e 
assurance should be laid with:>ut further loss of time. 

St. No~ 31.-~ ~"te~~~oll ot t\~ ut>¥> th~ ~1~~ J\1ly, 1~78 for 
the lmplernentatiOD: ot W.e ~~~W,\~e h~4 ~. req,~~~ by ~ 
Government. The C;:o~,I~~El~ ~~~d t~.~t ~ ~~on 01 t~ 
a:nd desir~d th:at t\le a\!lsu,ran,~ slwu\c:\ b,e im~~teci by the 
eXtended date.' . 

Sl. ~? 32.-~ ext~iop..9f .. ~~~ ~or ~~~himeJ;l~tio~ of. the 
assurM:~e upto ~~ Ju~~..1 l~~.h~d b~ r~~~~ l;»Y, ~e Govep\-
~erit which was si!lC!e ov~r. The Co~tt.ee ~¢ .~at the 
assurance should be im~ern~~eq wi.thout any ~he:r 4el~y. 

Sl. l'fo. aa.-An extension of time for the i~p~eDi~~;tio~, of the 
~surance upto the 30th Apri1, ltm· had been requested by ~he 
Go:v~n_. The period of QXtel1si6n was long over. The Cqm-
~t\ee. wan~ to ldioV(. th" ~ons for ft?t ~pP~i~~. for ~rther 
~~n Of time and for d~laytn oollecting. i1ifOHriat~on ,bt, ~en
f.Jtl ~. of Excise &: eu~. Tb~ allO . d~ thit f~edia~ 
~ should be taken fOr the tntple~tttibh Of ~ adut8i1ce. 

~~ Com~ittae ~~A ad~ 
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MINUTES 
mmD SITI'ING 

(1978-79) 
The Committee sat on Thursday. the 28th September. Una from 

11.00 hours to 12.30 hours. 

PRESENT 

Shrl Yagya Datt Sharma-Chclirman 
MEMBERS . 

2. Slui Abdul Lateef 
3. Shrl A. Asokaraj 
4. Shrl Bhagat Ram 
5. Shri Dajiba Desai 
6. Shrl Ram Prasad Deshmukh 
7. Shrl Shridharrao Nathobaji Jaw_de 
8. Shrl Kanwar Mahmud Ali Khan 
9. Shrl M. S. Sanjeevi Rao 

Sl:cR&TABlAT 

Shri K. K. Sa:ll:ena-Cb.ief Examinet of Questtons. 
Shri D. N. Gadhok-Sen."ior Examiner of Questions. 

2. The Committee met the Chairman and Members of the 
Assurances Committee Qf Maharasbtra Legislative Assembly who 
were on a visit to New ·Delhi aad had an informal discussion with 
them. 

3. The Committee considered their dratt Third Report and 
adopted the same with .light IIlOdiftcations. 

4. The Committee 'authori~ the. Chaianan, ,and in his abeence, 
Shri Dajiba Desai, M.P, to present the Report during' the . next 
Session of Lok Sabha. 

The C_ittee then a.d;ouT'Recl 



APPENDIX 

(Vii, para S4 of Report) 

Sfll"""'" sla~wi",'M ~1I,iJill" of IISSUf'/JIIl1S of FIIII,III L'" SIIH/J /JS l1li ,,.. II/ s"r.",tn, 1978 

Sewath Senion, 19i9 

No. of pending alBu· 
~. pertaining to 

'" 

-Fourth Lolr. Sabha No. of· ... urllnces No. of ~ 
ae\ected by the Com· implemented/dropped ouw~din.s 
mitlet: t!)lh Lolr. Sabha) upto 31-8,19'78 ,.', ", "" 
fot being punued 
further as OIl Slit 
August, 1978 

Nil ' -
II 

.'ii} Stll/l"",,/ "MIDi", 'M ~si'io" Df "ss",pru t>1 Fiji" l.clc StJ61t" IJS lin ,It, , 
1ft S,p"M,. 1978 

~ 

No. or No. of No. of 
Sellion lUIurances as.uranet'l ... urancea Miniatry/Depilmmt 

eu1led ou t h<ftlepmen t. out- concerned 
cd/ dropped atuclinl 

----,- --- ----~------
_._--_ .. _.-

II 3 4 5 -'--
Fint Seaion, 1971 411 411 Nil 

Second SeNlon, 1971 1007 1006 Minial". of Law, 
JUiticc" Com-
pany Aft'aira 

n.w s-ioD. lltfl 347 M6 Minie~ of Labour 

Fourtb ",ioa, 197tI 83 1 831 Nil 

Fifth Seasion, 19711 351 350 MiDiatry ~ Labour, 

Siadl Sesaion. 19711 3gB 3gB Nil 

S~ventb Session. 1973 847 847 NO 
Eiptb Seaaiota. 1973 4!16 4!16 Nil 

-0;13 pending allutaftcel were orishWl1~iltleCted by die lIrtM C':oIIubItaee ('9'71-711) 
QfPifth Lolr. Sabba for beiaI jllUl'lue6 further. .' 

·-MiDlltry of Law. 

'j ", 



50 
--------_ ... - -"-,-

II 3 4 5 

Ninth Seaion, 1973 490 490 Nil 

Tenth Sellion, 1974 865 865 . Nil 
" . ,' , .. , 

Elev~th SeIIaion, 1974 3611 3611 Nil 

Twelfth Sellion, 1974 ' 5611 5611 Nil 

Th~teeAtb 5ellioa, 1975 898 8gB Nil 

Four~th'Sellion, 1975 Nil 'Nil Nil 

Fifteenth Sellion, 1976 105 103 II Ministries of Home 
Affair., Law, JUII-
tice at Company 
Alfain 

Sixteenth Seuion, 1976 1192 1186 6 Minis triell of Aari-
culture at Irrigation, 
,Commerce at Q.vil 
Supplies, Home 
Alfairs and Petro-
leum at Chemical. 
at Fertilizen 

Seventefntb Sea,ion, 1976 115 114 Ministries of Agri-
culture at Irriga-
tion 

Eighteenlh Sellion, 1976 Nil 

793~ 79G7 III 

, Sealto'll 

, :: w 

Fint seai~, 1977 ' 
Second Seldon, 1977 

Third Session, 1977 

Fourth Seaion, 1978 
, : 

! :1 f '" 
Total: " 

• For Mlniltry-wiae detalla, please see n~t' pase. 

No. of No, of 
AIIuraneee Auunoee. 
culled out imf<lemep-

, ted dropped 

III 110 

497 4~8 

377 30 3 

899 468 

.' ~ , •.•. ~ .1.' ~ ~. ( 

JI'9+ illIg 
.... 

No.of 
Alaur*'nce. 

out-
ltanaing' 

I 

69 
" 74 

431 

·575 



&1 
• (it,) Minis,,-, -will dllmll oj tlll.tslll1ld~ auu,a"".1 oj Silt,,, LIlIe Sahlin 

.----. - - . -
'"---'----.'-~'---- - -- .. • Minislr)'/Department Session of Sixth Lok Satha Total 

---
Fint Second Third Fourth 

"-----
Agriculture'" Irrigation 4 3 35 411 
Co~rce, Civil Supplies '" Coop. 11 til 14 
Communications 3 15 19 
Defence !I 5 
Education, S.W. &: Culture 3 4 16 113 
Extemal Affair)! II .. 
Finance" 9 14 97 1110 
Health'" Family Welfare II 7 119 4' 
Home Affain 8 6 37 ,. 
IndUitry II!\ ., 
Information &: BroadceatiDl 9 .. 
Energy II S 
Labour 3 5 19 I, 
Law,Justice &: Co. Main . 5 8 14 I. 
Petroleum &: Cbemic:all &: 'en.a. 4 6 8!1 55 
Plaoning 8 • 5 
Rail_ys 11 !I 47 !lot 
Shipping &: Trudport 3 • 
SteelandMiDee 3 14 .8 

Tourilm I: Civil AviatioD 5 lSI 18 
WarD &: HOUIIIiq IIDd Supply &: Reb. 6 7 8 I. 

Atomic EDersY 6 6 

---
TowAL I • 6g '4 4!11 m 
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